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sfgfrm, 1961 +Y URT 194F,
195, 196, 196@, 1967, 1969

it 197 & 3frfa T W W
T § Haifta wrdl G wfREr
TAg Tt 1 wE i)
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£ I FEF 9 H FH (4)
¥ Sfefan difers o @
FATAE ;

(@) FAF 9 F FEW (5)
Fw (@), (1, () @
(¥), H Sfcafaq =ufaadl =

(m) woafd @ i oafrm o T4 H bt o faoe
o 1 A A AT areRm PO Sl AT T AR W
F@ ¥ qo P e | S AfatEE, 1961 AW

YUF WA HHF 9 & FHIOH

194%, 195, 19655, 196@, 1967,

(4) ¥ S e g 1967 S 197 # stfa

¥, W KR A watea e
() s e, 1956 @ T O R
siorfa wel @ w9 § ot '

=ty den o1 aefiga
Fraler W SEEA F YA
M wHi® 9 B Fem (4) F
Sfeefaa doifers A

U (F) wF 9 B Fem (4) H
Sfeetfm sifers &= # T
N o wfgs A Ew
afafrm, 1961 % ST XV ¢
T FEE XVU-& & i
dﬁﬂm‘{mﬁ%ﬁvmﬁtﬂm
2

2. a% SfYgEAT 2010 | WA €0ft
© [t H. 18775/2010-3n%.FUI ]
T 99g feye (emga L 1)

fermufy : wuT StfaE 4. FLaN. 881(aN), RAIF 14 Faar, 2001 B 764 YR @ T, WA 11, @UE 3, I-@UE (i)
H yefem @t ¢ qen nfErdt ax |, #Lam, (m)fﬂm Tomar, 2oo7a?mwhfﬂaaﬁv§|

MINISTRY OF FINANCE -
) _ (Department of Revenue)
(CENTRAL BOARD OF DIRECT TAXES)
! NOTIFICATION
New Delhi, the 3rd September, 2010
No. 70/2010-INCOME TAX

S.0. 2174 (E).— In exercise of the powers")conferred by sub-section (1) and (2) of Section 120 of the Income-tax
Act, 1961 (43 of 1961) the Central Board of Direct Taxes hereby makes the following amendmients to the notification of the
Government of India, in the Ministry of Finance (Department of Revenue), (Central Board of‘Dnrect Taxes) number S.0.

881 (E), dated the 14th September, 2001, namely :— .
|
In the said notification,— '

()  inthe preamble, for the words and figures serial numbers ‘1 to 8’ of words and ﬁgmres ‘serial number I to 9’
shall be substituted;

(i) in paras (b), {c) and (d), for the words “Joint Directors of Income-tax”, wherevéh' they occur the words
“Additional Directors of Income-tax or Jomt Directors of Income-tax” shall be substltuted

(i) for the Schedule the followmg Schedule shall be substituted namely :—
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SCHEDULE
Sl Disignation Headquater  Territorial Area Persons or class of persons Powers and functions
‘No. of the Income-
tax Authorities
0 (&) @ ® {©)

1. Directorof  New Delhi
Income-tax
(International
Taxation)

Dethi -1

(i) Areas lying

within the territorial -

limits of National
Capital Territory of
Delhi :

1. For the territorial area
mentioned at (i) in column (4)
following persons having their
names beginning with any of
the alphabets ‘A’ to ‘M’,
naimely :— B
(a)Persons being non-
residents including foreign
companiés within the
meaning of sub-section
(23A) of Section 2 of the
Income-tax Act, 1961 and
having a ‘Permanent
Establishment’ in terms of
the applicable Double Tax
_Avoidance Agreement, in
the areas mentioned in
column (4) against serial
number 1 or having a
‘Business Connection’ or
having any source of
income accruing or arising
or deemed to be accruing
or arising in the areas
mentioned in column (4)
against serial number 1 ;
(b)persons being other than
' companies deriving income
from sources other than
income from business or
profession and residing
within the territorial area
mentioned in column (4)
against serial number 1;
{c)persons being other than
companies deriving incomes
from  business or
profession and whose
principal place of business
is within the territorial area .
mentioned in column (4’
against serial number 1;
(d)persons being compani es
registered under t he
Companies-Act, 1956 - and
having registered offic . or
perincipal place  of
business in. the ' zrea
mentioned in colur nn (4)
against serial numb/ er 1:

(a) All functions and powers .

including functions and
powers relating -to Tax
Deduction at Source under
Section 194E, 195, 196A,
196B, 196C, 196D and 197
of the Income-tax Act, 1961
in respect of persons
mentioned at item I (a) and
I (a) of column (5) against
serial number 1.

(b)All functions and powers

Jelating to Tax Deduction
at Source under Section
194E, 195, 196A, 196B,
196C, 196D and 197 of the
Income-tax Act, 196F on
payments made to non-
residents and foreign
companies in respect of
persons mentioned at items
1(b), I{c),1(d)and 1(e)and
11{b), 11 {c), 11 (d)and I1 (e)
of column (5) against serial

. number 1. - '
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() Areas lying
S . within +  the
R te;ntoml limits of
‘States of
Haryana, Punjab,

Rajasthan, Jammu
and Kashmir and
‘Union Territory of
Chandigarh.

(e)any  other 'person

responsible for deducting
tax at source under Chapter
XVIEor Chapter XVII-B of
the Income-tax Act, 1961,
within the territorial area
mentioned in coiumn (4)
against serial pumber 1;

IL. For the territorial area

. mentioned at (ii) in column (4)

against serial number 1:

(a) Persons being non-
residents  including
foreign companies within
the meaning of sub-

 seetion (23A) of Section 2
- ofthe Income-tax Act, 1961
‘and having a ‘Permanent
Establishment’ in terms of
the applicable Double Tax
Avoidance Agreement, in
the areas mentioned. in
column (4) or having 2
‘Business Connection’ or
having any source of
income accruing or arising

or deemed to be accruing

or arising in the areas
mentioned in column (4)
against serial number 1 ;

(b) persons being other than -

companies  deriving
income from sources other
‘than income from business
or profession and residing
within the territorial area
mentioned in column (4)
against serial number 1;

(c) persons being other than
companies  deriving
income from business- or

" profession and whose
principal place of business
is within the territorial area
mentioned in column (4)
against serial number 1;

(d) persons being companies
" registered under the
. Companies Act, 1956 and
having registered office or
perincipal place of
business in the area
mentioned in column (4)
against serial number 1;
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2. Director of New_Delhi '

Income-tax
(International
Taxation) :
Dethi -1

(i) Areas lying
within the territorial
limits of National

Capital Territory of

New Delhi -

(¢) any other person
‘responsible for deducting
tax at source under
Chapter XVII or Chapter
XVII-B of the Income-tax
~Act, 1961, within the
territorial area mentioned
in colurim (4) against serial
number 1 : '
I. For the territorial area
mentioned at (i) in column (4)
following persons having their
names beginning with any of
the alphabets ‘N’ to.“Z’,
namely :— -

(a)Persons being non-
residents including foreign
companies within the
meaning of sub-section
(23A) of Section 2 of the
Income-tax Act, 1961 and
having a ‘Permanent
Establishment’ in terms of
the applicable Double Tax
Avoidance Agreement, in
the areas mentioned in
column (4) against serial
number 2 or having a

‘Business Connection® or -

having any source of
income accruing or arising
or deemed to be accruing
or arising in the areas
mentioned in column (4)
against serial number 2;

(b)persons being other than
companies deriving income
from sources other than
income from business ot
profession and residing
within the territorial area
mentioned in column (4)
against serial number 2;

(c)persons being other than.

companies deriving income
from  business  or
profession and whose
principal place of business
is within the territorial area
mentioned in column (4)
against serial number 2;
(d)persons being companies
registered under the
Companies Act, 1956 and

(a) All functions and powers

including functions and
powers relating to Tax
Deduction at Source undet

_section 194E, 195, 196A,

196B, 196C, 196D and 197
of the Income-tax Act, 1961
in respect of persons
mentioned at item 1 (a), 11
(a)and 111 (a) of column (5)
against serial number 2.

(b)All functions and powers

relating to Tax Deduction
at Source under Section
194E, 195, 196A, 196B,
196C, 196D and 197 of the
Income-tax Act, 1961 on
payments made to non-
residents and foreign
companies in respect of

- persons mentioned at items

1(b), 1(c),1(d)and I (e) and
I(b), H(c), 1 (d)and I (e) -
of column (5) against serial

number 2. '

(c)all functions and powers

excluding functions and
powers relating to Tax
Deduction at Source under
Chapter XVII-B of Income-
tax Act, 1961 in respect or
persons mentioned at item
11l (a) of column (5) against
serial number 2.
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(i) Territorial area

under - the

jurisdiction of CCIT,
Kanpur, CCIT,

Gaziabad and CCIT

Dehradun in the
State of Uttar
Pradesh - and
Uttaranchal, Speci-
fied in S.0. 732 (E)
dated 31-7-2001, 5.0.

733 (E) dated 31-7-
2001 and S.0. 185 (E)

dated 12-2-2007

having registered office or
perincipal place of
business - in the area
mentioned in column (4)
against serial number 2;

(e)any  other = person
- responsible for deducting
tax at source under Chapter
XVII or Chapter XVII-B of
the Income-tax Act, 1961,
within the territorial area
mentioned in column (4)
against serial-number 2;

II. For the térritorial area
mentioned at (ii) in column (4)

_against Serial number 2.

(a) Persons being- non-
residents

the meaning of sub-

~ section (23A) of Section 2
of the Income-tax Act, 1961

. and having a ‘Permanent
Establishment’ in terms of
the applicable Double Tax

Avoidance Agreement, in

the areas mentioned in
. column (4) or having a
‘Business Connection’ or
having any source of
_ income accruing or arising
or deemed to be accruing
or arising in the areas
mentioned in column (4)

against serial number 2;

(b) persons being other than
companies *  deriving
income from scurces other
than income from business
or profession and residing
within the territorial area
mentioned in column (4)
against serial number 2;

(c) persons being other than

" companies _ deriving

income from business or

profession and whose

principal place of business

- is within the territorial area

mentioned in column (4)
against serial number 2;

(d) persons being companies

registered under the

including
foreign companies within |

Companies Act, 1956 and
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3. Directorof Mumbai,
Income-tax Maharashtra
(International
Taxation)-I
Mumbai

(i) “Territorial .
under the

area
jurisdiction of CCIT,
Lucknow,CCIT,

Uttar Pradesh
Specified in $.0. 732
(E)dated 31-7-2001,
S.0. 733 (E) dated
31-7-2001 and S.O.
185 (E) dated
12-2-2007

In the State - of

Maharashtra - Areas

lying within the -

territorial limits of
Metropolitan
Council of Greater

Mumbai and
Districts of Thane
and Raigarh.

- (a)Persons
Allahabad, CCIT, .

Bareli, in State of .

having registered office or
perincipal place of
business in the area
mentioned in column (4)
‘against serial number 2;

(¢) any  other . person
responsible for deducting

» tax at sour¢e under
Chapter XVII or Chapter

- XVII-B ofthe Income Tax

Act, 1961, within the .

territorial area mentioned
in column (4) against serial

number 2; :

_IIL. For the territorial area

mentioned at (iii) in. column
(4) against Serial number 2.
being non-
residents including foreign
companies within the
meaning of sub-section
(23A) of Section 2 of the
Income-tax Act, 1961 and
having a ‘Permanent
. Establishment’ in terms of
the applicable Double Tax
Avoidance Agreement, in
the areas mentioned -in
column (4) or having a
‘Business Connection’ or
having any source of
income accruing or arising
or deemed to be accruing

or arising in the areas

. mentioned in column (4)
against serial number 2; -

‘For the territorial area

mentioned in column (4)
against serial number 3
following persons having their
names beginning with any of
the alphabets ‘A’, ‘C’, *D’ and
‘R’to‘Z. '

(a)Persons being non-
residents including foreign
companies within the
meaning of sub-section

"~ (23A) of Section 2 of the
Income-tax Act, 1961 and
-having a ‘Permanent
Establishment’ in terms of
the applicable Double Tax
Avoidance Agreement, in

(a) All functions and powers
including functions and
powers relating to Tax
Deduction at'Source under
section 194E, 195, 1964,
196B, 196C, 196D and 197
of the Income-tax Act, 1961
in respect of persons
mentioned at item (a) of
column (5) against serial
number 3.

(b)All functions and pltfwers
relatinig to Tax Deduction
at Source under Section
194E, 195, 196A, 196B,
196C, 196D and 197 of the
Income-tax. Act, 1961 on

2uge azfto-3
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the areas mentioned in
column (4) against serial

number 2 or having a -

‘Business Connection’ or
having any source of

income accruing or arising

or deemed to-be accruing
or arising in the areas
mentioned in column (4)

" against serial number 3;

(b) persons being other than

companies  deriving
income from sources o
ther than income from
business or profession
and residing within the
territotial area mentioned
in coloum (4yagainst serial
number 3; . :

(c) persons beihg other than
companies -deriving

income from business or
profession. and whose

" principal ~ place of

business is within the
territorial area mentioned
in column (4) against serial

) ‘ number;

- (d) petsons being companies
" registered under the -
Companies Act, 1956 and

having registéred vffice or
principal place of business

in the arfea mentioned in

column (4) against setial
nunber 3; ‘

(e) any other person

responsible for deducting
tax at source under
Chapter XVII or Chapter

XVII-B of the Income Tax ~ .
Act, 1961, within the -
territorial area mentioned |

in column (4) against serial
number 3 .

payments made to non-
residents .and foreign
companies in respect of
persons mentioned at items
(®), (c), (d)yand (e) of
column (5) against serial
number 3.

»
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4 Directorof Mumbai 'In the State of
Incometax Maharashtra  Mzharashtra - Areas

For the territorial area
mentioned in columr (4)

(@) All functions and powers
including functions and

(International lying within the  against serial number 4 powers relating to tax
" Taxation)-H territorial limits of  following persons having their Deduction at Source under
Mumbai " Metropolitan names beginning with any of - section 194E, 195, 1964,
Council of Greater the alphabet ‘B’and ‘E’ to ‘Q’. 196B, 196C, 196D and 197
Mumbai and (@) Persons being non- of the Income-tax Act, 1961
Districts of Thane “residents  including in respect of persons
and Raigarh. foreign companies within mentioned at item (a), of
the meaning of sub- column (5) against serial

~ section (23A) of Section 2 pamberd, -
_ofﬂlehoomo-ia‘xm:t, 1961 (b)All functions and powers
and having a ‘Permanent relating to Tax Deduction
 Establishment" in terms of at Source under Section
- theapplicable Double Tax {945 195, 1964, 196B,

Avoidance Agreement, in

the ‘areas mentioned in
column (4) or having a
‘Business Connection’ or
having any source of

income accruing or atising

or deemed to be accruing
or arising in the areas

mentioned in column (4) -

196C, 196D and 197 of the
Income-tax Act, 1961 on
payments made to non-
residents and foreign
companies in respect of
persons mentioned at items
®), (), (d)and (e) of

column (5) against serial

against serial number 4 ; number 4.

(b) persons being other than
companies  deriving
income firom sources other
than income from business
or profession and residing
mentioned in column (4)
against serial number 4;

(c) persons bemg other than
companies  deriving
income from business or
profession and whose
principal place of business.
is within the territorial area
mentioned in column (4)
against serial number 4;

(d) prsons being companies
registered under the
Compaenies Act, 1956 and
having registered office or
principal place of business
in the-area mentioned in
column (4) against serial
number 4;

(¢) any other person
responsible for deducting
tax at source under
Chapter XVII or Chapter

* XVII-B of the Income Tax
Act, 1961, within the
territorial area mentioned
in column (4) against serial -

number4 ;




[Paxr 1—SEc. 3(i)

THE GAZETTE OF INDIA : EXTRAORDINARY

O @ - Q) @ 3 , ©
S, Directorof  Bangalore, Area lyingwithinthe (a)Persons being non- . (a)All functions and powers
Incometax  Kamataka territorial limit of residents including foreign ~  including functions and
(International ' State of Karnataka, . companies within the powers relating to Tax
Taxation), Goa and Andhra meaning of sub-section Deduction at Source under
Bangalore Pradesh. ' (23A) of Section 2 of the  section 194E, 195, 196,
Income-tax Act, 1961 and 196B, 196C, 196D and 197
of the Income-tax Act, 1961

(e)any

having a ‘Permanent
Establishment’ in terms of
the applicable Double Tax
Avoidance Agreement, in
the areas mentioned in
column (4) against
number 5 or having a
‘Buginess Connection’ or
having any source of
or deemed to be accruing
or arising in the areas.
mentioned in column (4)
against serial number 5;

(b)persons being other than

companies deriving income
from sources other than
income from business or
profession and residing
within the territorial area

mentioned in column (4)

against serial number 5;

(c)persons being other than

from  business - or
profession and whose
principal place of business
is within the territorial area
mentioned in column (4)
against serial number 5;

(d)persons being compahies

registered under the
Companies Act, 1956 and
having registered office or
principal place of business
in the area mentioned in
column (4) against serial
number 5;

other
responsible for deducting
tax at source under Chapter
XV or Chapter XVII-B of
the Income Tax Act, 1961,
within the territorial area
mentioned in column (4)

against serial number 5.

person -

in respect of persons
mentioned at item (a) of
column (5) against serial

-number 5;
serial (b)All functions and powers

relating to Tax Deduction
at Source under Section
194E, ‘195, 196A, 196B,
196C, 196D and 197 of the
Income-tax Act, 1961 on
payments made to tion-
residents and foreign
companies in respect of

. persons mentioned at items

®), (c), (d)and (e) of

- column (5) against serial

number 5,




[ P 11— 3(ii)]

21

I <h1 TSI : SR

@

)

(6)

H. @ @)

6. 'Director of Chennai,
Income -tax Tamilnadu
(International

- Taxation),
Chennas

Area lying within the
territorial limit of

State_of- Tamilnadu,
Kerala, Union
territory of

Pondecherry and

Lakshadweep.

(@)Persons- being non-
residents including foreign
companiés within the
r eaning of sub-section
(23A) of Section 2 of the
Income-tax Act, 1961 and
having a ‘Permanent
-Establishment’ in terms of
the applicable Double Tax
Avcidance Agreement, in
the areas mentioned in
column (4) against serial
number 6 or having a
“Business Connection’ or
having any source of
income accruing or arising
or deemed to be accruing

or arising in the areas’

mentioned in column (4)
against serial number 6;

(b)persons being other than

companies deriving income
from sources other than

income from business or -

profession and residing
within the territorial area
mentioned in column (4)
against serial number 6;

(c)persons being other than
_ companies deriving income
from  business or

profession and whose.

principal place of business
is within the territorial area
mentioned in column (4)
against serial number 6;

(d)persons being companies
registered under the
Companies Act, 1956 and
having registered office or
principal place of business
in the area mentioned in
column (4) against serial
number 6;

(e)any other perscn

responsible for deducting
tax at source under Chapter

XV or Chapter XVII-Bof

the Income Tax Act, 1961,

within the territorial area

mentioned in column (4)
_ against serial number 6;

(a) All functions and powers

including functions and '
powers reiating to Tax

Deduction at Source under

section’ 194E, 195, 196A,

196B, 196C, 196D and 197

ofthe Income-tax Act, 1961

in respect of persons

mentioned at item (a) of
column {5) against serial

number6;

(b)All functions and powers

relating to Tax Deduction

_ at . Source under Section

194E, 195, 196A, 196B,
196C, 196D and 197 of the
Income-tax. Act, 1961 on
payments made to non-
residents and foreign
companies in respect of
persons mentioned at items
(®), (c), (d) and (e) of
column (5) against serial
number 6,
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7. Directorof Kolkata @ Areas  lying 1. For the territorial area () All functions and powers
Income-tax West Bengal  within the territorial  mentioned at (i) incolumn(4) including functions and
(International limit of State of West - against serial number 7: powers relating to tax
Taxation), Bengal, Orissa, (a)Persons being non- Deduction at Source under
Kolkata Sikkim and Union residents including foreign. section 194E, 195, 196A,
Territory of companies within the 196B, 196C, 196D and 197
Andaman and meaning of sub-section of the Income-tax Act, 1961
Nicobar Islands. {23A) of Section 2 of the in respect of persons

Income-tax Act, 1961 and
having a ‘Permanent
Establishment’ in terms of
the applicable Double Tax
Avoidance Agreement, in
the areas mentioned in
column (4) against serial
number 7 or having a
‘Business Connection’ or
having any source of
income accruing or arising
- or deemed to be accruing
or arising in the areas
mentioned in column (4)
against serial number 7;
(b)persons being other than
companies deriving income
from sources other than
income from business or
profession and residing
within the territorial area
mentioned in column (4)
against serial number 7;
(c)persons being other than
companies deriving income
from business or
profession and whose
principal place of business
is within the territorial area

mentioned in column \(4)‘

against serial number 7;

(d)persons being companies
registered under’ the
Companies Act, 1956 and
having registered office or
principal place of business
in the area mentioned in
column {(4) against serial
number 7;

(¢)any  other  person
responsible for deducting
tax at source under Chapter

XVII or Chapter XVII-B of

‘the Incotmne Tax Act, 1961,

within the territorial area

mentioned in column (4)
against serial number 7 ;

mentioned at item I (a) of
column (5) against serial
number7; _

(b)Ail functions and powers -
relating to Tax Deduction
"at Source under Section |
194E, 195, 196A, 196B,
- 196C, 196D and 197 of the
Income-tax Act, 1961 on
nayments.made to non-
residents and foreign
corapanies in respect of
perean: mentioned at items
1), 1(c),I(d)and1(e) of
column ($) against serial

number 7.
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(i) Area lying within  11. For the territorial area  (c)all functions and powers
the territarial limitof  mentioned at (ii) in column (4) “excluding functions and
State - of Bihar, against Serial number 7. © powers relating to Tax
Jharkhand, Assam, (a)Persons being non- Deduction at Source under
Manipur, Nagaland, residents including foreign Chapter XVII-B of Income-
Arunachal Pradesh, - companies within the tax Act, 1961 in respect of
Meghalaya, Mizoram meaning of sub-section - persons mentioned at item
and Tripura. (23A) of Section 2 of the 11 (a) of column (5) against
: Income-tax Act, 1961 and serial number 7.

having a ‘Permanent :

Establishment’ in terms of

the applicable Double Tax

Avoidance Agreement, in’

the areas mentioned in

column (4) against serial

number 7 . or having a

*‘Business Connection’ or

having any source of

income-accruing or arising

or deemed fo be accruing

or arising in the areas

mentioned in column (4)

: against serial number 7. ‘

8. Directorof Ahmedabad, - () Areas lying . For the territorial area (a)All functions and powers
Income-tax Gujarat within the terriforial  mentioned at (i) in column{4) including functions and
(International * limit of State of against serial humber 8. . - powers relating to tax
Taxation), Chhattisgarh, (a)Persons being non- Deduction at Source under
Ahmedabad Gujarat and Union residents including foreign sections 194E, 195, 196A,

Territories of Daman companies within the 1968, 196C, 196D and 197

and Diu Dadra and

* Nagar Haveli

meaning of sub-section
(23A) of Section 2 of the
Income-tax Act, 1961 and
having a ‘Permanent

. Establishment’ in terms of

the applicable Double Tax
Avoidance Agreement, in
the areas mentioned in
column (4) against serial

. number 8 or having a °

‘Business Connection’ or

having any source of

income accruing or arising
or deemed to be accruing
or arising in the areas
mentioned in column (4)
against serial number 8;
(b)persons being other than
companies deriving income
from sources other than
income from business or
profession and residing
within the territorial ‘erea

mentioned in colum®’(4)

against serial number 8}
(c)persons being other than

of the Income-tax Act, 1961
in respect of persons
mentioned at item I (a) of
column (5) against serial
number 8. '

(b)All functions and powers

relating to Tax Deduction
at Source under Sections
194E, 195, 196A, 196B,
196C, 196D and 197 of the
Income-tax Act, 1961 on
payments made to non-
residents and foreign
companies in respect of
persons mentioned at items
1(b),1(c),I (d)and 1(e) of
column (5) against seri

number 8. ‘ .
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9. Directorof “Piing=>¢
Income-tax Maharashtra
" (international
Taxation),
Pune
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7 (i) Area lying within
{#hestarritorial limit of
Madliya Pradesh.

£8) nn
B
ne(l) Area lying within
the territorial limit of
* State of Maharashtra
excluding the areas
woWithin Metropolitan
cofeouncil of Greater
¢+ Mumbai and District
" of. Thane and
Raigarh in the State

companies deriving income
from  business or
profession and whose
ptincipal place of business
is within the territorial area
mentioned in column (4)
against serial number 8;

(d)persons being companies
registered under the

Companies Act, 1956 and
having registered office or
perincipal place of
business
mentioned in column (4)
.against serial number 8;
(e)any  other person
responsible for deducting

tax.at source under Chapter .

XVII or Chapter XVII-B of
the Income-tax Act, 1961,
within the territorial area

mentioned in column (4)

against serial number 8 .

H. For the territorial arca
mentioned at {ii) in column (4)
against serial number 8.
(a)Persons being non-
residents including foreign
companies within the
meaning of sub-section
(23A) of Section 2 of the
Income-tax Act, 1961 and
having a  ‘Permanent
Establishment’ in terms of
the applicable Double Tax
Avoidance Agreement, in
the arcas mentioned in
column (4) against serial
number 8 or having a
‘Business Connection’ or
having any source of
income accruing or arising
or deemed to be accruing
or. arising in the areas
mentioned in column (4)
against serial number'8.
For the territorial area
mentioned at (i) in column (4)
against serial number 9.

‘(@)Persons being non-

residents including foreign
companies within the
meaning of sub-section
{23A) of Section 2 of the
Income-tax Act, 1961 and
having a ‘Permanent

in the area.

(c)all functions and powers
.excluding functions and
powers relating to Tax
Deduction at Source under
Chapter XVII-B of Income-
Tax Act, 196! in respect of
persons mentioned at item

11 (a) of column (5) against

serial number 8.

(a) All functions and powers
including functians and
powers relating to Tax
Deduction at Source under
sections 194E, 195, 196A,
196B, 196C, 196D and 197
of the Income-tax Act, 1961
in respect of -persons
mentioned at item (a) of

of Maharashtra\
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(5)
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{e) any other

Establishment’ in terms of

the applicable Double Tax
Avoidance Agreement, in
the areas mentioned in

_ column (4) against serial

number 9 or having a
‘Business Connection’ or
having any source of
income acceuing or arising
or deemed to be accruing

. or arising in the areas

mentioned in column (4)
against serial number 9;

(b) persons being other than

companies  deriving
income from sources other
than income from business
or profession and residing
within the territorial area
mentioned in column (4)
against serial number %,

(c) persons being other than

companies  deriving
income from business or
profession and whose

- principal place of business

is within the territorial area
mentioned in column (4)
against serial number 9;

(d) persons being companies

registered under .the
Companies Act, 1956 and
having registered office or
perincipal place of

“business in the area
_mentioned in column (4)

against serial number 9;

person
responsible for deducting
tax at source under
Chapter XV1I or Chapter
XVII-B of the Income-tax
Act, 1961, within the
territorial area mentioned
in column (4) against serial
number 9 .-

column (5) against serial
number 9.

(b)All functions and powers

relating to Tax Deduction
at Source under Sections
194E, 195, 196A, 196B,
196C, 196D and 197 of the
Income-tax Act, 1961 on
payments made to non-
residents and foreign
companies in respect of
- persens mentioned at items
®), (). (d) and (e) of
column (5) against serial
number 9.

2 This nonﬁcat:on shall come into force with nnmedlate effect.

3. Hindi version will follow shortly.
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[F.No. 187/5/2010-ITA-I]

RAMAN CHOPRA, Director (ITA-I)
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